
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 31/08/2026

(2023) 01 RAJ CK 0118

In the Rajasthan High Court

Case No : D.B. Criminal Parole Writ Petition No. 413 Of 2022

Sandeep @ Jayaswal @ Aalu APPELLANT

Vs

State Of Rajasthan And Others RESPONDENT

Date of Decision : 30-01-2023

Acts Referred:

Citation : (2023) 01 RAJ CK 0118

Hon'ble Judges : Vijay Bishnoi, J;Praveer Bhatnagar, J

Bench : Division Bench

Advocate : K.R. Bhati, S.D. Chawariya, Anil Joshi, Pallav Sharma

Final Decision : Disposed Of

Judgement

This Criminal Parole Petition is filed by the petitioner being aggrieved with the
action of the respondents of lodging him in the Central Jail, Jodhpur instead of
the Open Air Camp, Mandore, Jodhpur pursuance to the order dated 16.09.2022
passed by the Director (Prisons), Rajasthan Jaipur.

Learned counsel for the petitioner has submitted that though, order dated
16.9.2022, the petitioner was transferred to the Open Air Camp, Mandore,
Jodhpur, but since the petitioner is the resident of Jodhpur itself, he cannot be
lodged in the Open Air Camp, Jodhpur in view of the MOU executed between the
Jail Authorities and the Agricultural Research Station (Agriculture University
Jodhpur).

Learned AAG has submitted that in view of the above fact situation, now the
transfer of the petitioner to the Open Air Camp, Mandore, Jodhpur is cancelled
and he has been transferred to the Open Air Camp, Sikar.

Learned counsel for the petitioner has submitted that Sikar is too far and the
petitioner can be accommodated in any of the Open Air Jails situated at Jalore or
Barmer.

In response to the above submission made by learned counsel for the petitioner,
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learned AAG has submitted that the prisoners are being accommodated as per
the vacancies available and in future, if any vacancy arises in the Open Air Jail,
Jalore or Barmer, the petitioner may file an appropriate application in this regard
and the same will be considered in accordance with law.

In view of the assurance given by learned AAG, no further order is required to be
passed in this Criminal Parole Petition, which is disposed of as such.
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